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The following Act of the Gujarat Legislature, having been assented to by

the Governor on the 30th Avpust 1962, iy hereby published for general
information.

M. G. MONANI,
Secretary 1o the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. XXX OF 1962

(First published. after having received the assent of the Governor in the
“Gujurat Government Guzette” on the Ist September 1962).

An Act to amend the Bombay Palice Act, 1951,

Tt is hereby enactad irf the Thirteenth Year of the Republic of India as
follows : —

1. This Act may be called the Bombay Police (Gujarat Amendment) Act, 1962. guort title

379
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Amendment 2 Tn section 33 of the Bombay Police Act, 1951. Bom.

of section 33 . . XX1

Bom. XXII (J) in sub-section (f), after clause (a) the following clause shall be inserted, of
of 1951 namely : — : 195%.

“(aa) licensing and controlling persons offering themselves for employ-
ment at hills, mountains or such other places for carrying pilgrims, tourists
or other passcngers and their baggages or goods on such hills, mountains
or places, and fixing and providing for the enforcement of a scale of charges
for the iabour of such persons so employed;”

(2) in sub-section (2), in caluse (i}, for tiie brackets and letters “{w), {#)" the
brackets and letters “(a), (au}, (P)” shall be substituted.

FRINTED AT THE GOVERNMENT CENTRAL PRESS, AHMEE‘.'ABAD
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PART IV

Acis of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by

q the Governor on the 26th January 1964, is hereby published for general in-
N formation,
% N AKBAR S. SARELA,

Secretary to the Government of Gujarat,
Legal Department.

%? \ GUIARAT ACT NO. 4 OF 1964.
e [ First published, after having received the assent of the Governor in the

Gujarar Government Guzetie on the 29th January 1964 ]
An Act further to amend the Bombay Police Act, 1951.

% It is hereby enacted in the Fourteenth Year of the Republic of India as
_ follows : —

9 1. Thizs Act may be called the Bombay Police (Gujarat Amendment) Act, Bhoet 1

vy 1963.
2, In section 33 of the Bombay Police Act, 1931 in sub-section (I), in clanse zpand
XX11 (da) for the words “upon a vessel” the words “in, or in the vicinity of, a street of Becg
1551 or any public place or upon a vessel” shall be substituted and the followmg XXIil
proviso shall be added, namely: — tesl.
18

1V-Kxtra-4—(Lino}
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*Provided that nothing in this clause shall apply to the display of any news-
board or public notice by or on behalf of a political party, a public institution
or a panchayat or municipality or municipal corporation or other local autho.

»e

rity constituted under any law for the time being in force.”.

PRINTED AT THE GOVERNMENT CENTRAL PRESS, AHMEDABAD.
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Acis of the Gujarat Legislature and Ordinances promulgated aad
Regalations made by the Governor,

The following Act of the Gujarat Legislaiure having been assented to by the
Governor on the 6th December, 1972 is hereby published for general information,

S. 5. SHAH,
Secretary to the Government of Guijarat,
Legal Department.

GUJARAT ACT NO. 26 OF 1972,

(First published after having received the asseni of the Governor in the
“Gujarat Government Gazette” on the 18th December 1972).

An Act further to amend the Bombay Police Act, 1951,

It is hereby enacted in the Twenty-third Year of the Republic of India as
follows : —

1. This Act may be called the Bombay Police (Gujaral Amendment) Act, Shont titie,
1972,
142
IV-Extra-39
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Amend t T 3 i S Bow.
Ofmsic ti?:ns a 2. In the Bombay Police Act, 1951, in section 37 xoﬁl
g’gxﬁgm' of (1) in sub-section (), after clause (¢), the following clause shall be insertcd.fgﬂ'
1951, namely:—

“{cc) the carrying of burning or lighted torches in a procession,”;

(2) in sub-section (2), at each of the places where the words “corrosive
substance or explosive or missile” and the words “corrosive substance,
explosive or missile” occur, the words “corrosive substance, explosive, missile,
instrument, means or burning or lighted torch” shall be substituted.

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART 1Y

Acts of the Gujarat Legislature and Ordinance promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 3rd March, 1978 is hereby published for general information,

S. L. TALATI,
Sccretary to the Government of Gujarat,
Legal Department.
GUJARAT ACT NO. 16 OF 1978,

{ First published after having received the assent of the Governor in the
“Gujarat Government Gazefte” on the 9th March, 1978 ).

An Act further to amend the Bombay Police Act, 1951.

It is hercby enacted in the Twenty-ninih Year of the Republic of India as

follows; —
1. This Act may be called the Bowmbay Police (Gujarat Amendment) Actl, Short
1977. title,
Bom, 2. In section 8 of the Bombay Police Act, 1951 (hercinafter referred to as Amendment

X “the principal Act”), in sub-section (3), for the words “conferred on him by or §f§e§m°‘°x‘1x3”

1951 under this Act to an Assistant or Deputy Superintendent”, the words “con-of 1951,
ferted on him by or under this Act, except the power to make, alter or rescind
rules or orders under section 33, to an Assistant or Deputy Superintendent”
shall be substituted.

60
IV-Extra-19
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ffmf-'“{!ﬂ]llﬂgt 3. In the principal Act, in section 9, for the words “Principal of any Police
Begllo

of Bom, X X11 Training School”, the words “Principal of any Police Training College or School”
of 1951. shall be substituted.

Amendment 4. In the principal Act, in section 2§, in sub-section (2), in clause (b)—
of section 23

§x2?n]'r () for the words “a Police Training School”, the words “a Police Train-
1951 ing College or School” shall be substituted;

{(ify for the words “school” wherever it occurs, the words “college or school”
shall be substituted.

Amendment 3+ In the principal Act, in section 27, the following shall be added at  the

of section 27 end, namelv:—
of Bom, )
XXII of

1951, “Such appeal shall be filed within a period of sixty days from the date of
the order appealed against.”.

Tnsertion of 0. In the principal Act, after section 27, the following new section shall be

new section | e
274 . o, inserted, namcly:

XXIL of

1951.

11]‘;‘;:::[““"‘1{ “27A. The State Goveroment, the Inspector General or a Deputy lIn-
o . . - . .

State specior General may, suo mefie or on an application made to him within the

E?s\p'}l:iﬂ:mt preseribed period in this behalf, call for and examine the record of any in-

General and  quiry or proceeding of any subordinate police officer under this Chapter, for
ﬁli::g,,l the puipese of satisfying itself or himself, as the case may be, as to the legality
Gencral, or propriety of any decision or order passed by, and as to the regularity of the

proveedings of, such officer, and may, at any (ime, -

(o) confirm, moedify or reverse any such order,

(b} impose any penalty or sct aside. reduce, confitm or enhance the
penalty imposed by such order,

(r) direct that further inquiry may be held, or
(¢h make such other order as, in the circumstances of the case, it or he

may deem fit:

Provided that an order in revision imposing or enbancing penalty shall
not be passed unless the police officer affected thereby has been given a
reasonable opportunity of being heard:

Provided further that no order in revision shall be passed—

(/Y in a case where an appeal against the decision or order passed in
such inquiry or proceeding has been filed, when such appeal is pending;
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(if) in a case where an appeal against such decision or order has not
been filed, before the expiry of the period provided for filing such appeal;
and

(iir) in any case after the expiry of a period of three years from the date
of the decision or order sought to be revised.”.

7. In the principal Act, in section 29,—

Amendment

. . : ‘ e . f section 2

(a) in sub-section (Z), for the words “a Police Training School”, the words Efsﬁf,ﬁ,‘{’_“ ’
“3 Police Truining College or School” shall be substituted; 35.3}5{111 of

(b) in sub-section (3), for the words “the Police Training Schonl”, the
words “the Police Training College or School” shall be substituted.

8. In the principal Act, in section 30,— Amendment

. . ) o of section 30
{¢) in sub-section (), for the words “the Police Training School”, the werds of Bom,

“the Police Training College or School” shall he substituted; %EIII of

(b) in sub-scction (2) for the words “the Police Training School™, at both

the places where they occur, the words “the Police Training College or School”
shall be substituted, '

9. 1In the principal Act, in section 33,— Amendment

. L. of acetion 33
{&) in sub-scetion (F), for the words beginning with the words “The Commi- of Bom,

-ssioner end the District Magistrate™ and ending with the words “with this Actig},il of
for” the following shall be substituted, namely: —

“The Commniissioner, with respect to all or any of the following matlers
specified in this sub-section and the District Magistrate, with respect o all
or any of the said matters ¢xcept Lhe matters referred 10 in sub-seclion
(14A4), may make, alter or rescind rules or orders not inconsistent wilh
this Act, in areas under their respective charges or any part  thereof,
namely: ~";

(B afier sub-scction (f), the following sub-section shall be inscrted,
namely: —-

“(IAA) A Disirict Superintendent may, in arcas under his charge or any
part thereof, make, alter or rescind rules or orders not inconsisteni with this
Act, with respect to all or any of the matters specified in clauses (), {dh),
{¢) and (2) read with clause (3} of sub-section (1) :

Provided that the rules and orders made by a District Magistrate under
sub-section ()} for any of the maiters specified in the said clauses and in

<uj. 16 force in any area immediately before the commencement of the Bombay
-;:;‘7 Police (Gujarat Amendment} Act, 1977, shall continue in force therein as if
1978,

made by the District Superintendent under this sub-section, until
or repealed or amended by a competent aunthority,” ;

(¢) in sitb-section (6), in the proviso, for the words “the Conmunissiones
or the District Magistrate™, the words “the Commissioner, the District Magis-
trate, or as the case may be, the District Superintendent”, shall be substituted,

altered
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Déletion of 10. 1In the principal Act, section 42 shall be deleted.

section 42 of
Bow, XXII
of 1951,

Amendment 11.
of section 56

of Bom,

XXII of

1961,

In the principal Act, in section 56, the word “specially” shall be deleted,.

Amendment 12, In the principal Act, in section 57, the word “specially” shall be deleted,.

of section 57
of Bom.XXII
of 1851,

Amendment  13. In the principal Act, in section 63, in sub-section (/). the word “specially™

of seetion 83 ghall be deleted.
of Bom.

XXULT of
1g51

Amendment 14, In ihe principal Act, in section 85,—
of section 84

gxﬁgr%f (1) in sub-section (J), for the portion beginning with the words “to appear
1051, before” and ending with the words “of such proctamation”, the following shalk

be substituted, pamely :—

“to appear before himself or some other officer whom he appoints in this.
behalf within three months from the date of such proclamation and establish.
his claim within a period not exceeding three months after such appearance:

Provided that the Commissioner, the Magistrate or the concerned Officer,
may, in any appropriate case, for reasons to be recorded in writing, extend the
said period of threc months for establishment of the claim by such further
period and subject to such conditions as he may deem fit.”;

() in sub-section (2), for the words “five rupees”, the words “fifly rupees™
shall be substituted,

Amendment 15, In the principal Act, in section 87, for the words “establishes his claim to-

g’; ;f;ﬁ”“ 87such properly within the period specificd in the proclamation”, the following
XXI of  shall be substituted, namely:—
1951,

“appears within the period specified in the proclamation under sub-section
() of section 85 and establishes his claim to the property within the

pericd:
specified in the said sub-section (f)".

Deletion of  16- In the principal Act, section 138 shall be deleted.
section 138

of Bon, X XTI

of 1951,

Amendment  17. In the principal Act, in section 161, in sub-section (I), and in the marginal

of seotion  pote thereto, for the words “six months” the words “one year” shall be sub

Bom. XXIIsiituted.
of 1951,
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PART I

Acts of the Gujarat Legislatore and Ordmances promulgated and
Regulations made by the Governor. ~

DTy R

The following Act of the Gujarat Legislaturé hav_iﬂg been assented to by -the
Governor on the Ist September, 1980 is hereby published for general information.

N. B. PATEL,
Secretary to the Government of Gujarat,
* Legal Department.

GUJARAT ACT NO. 8 OF 1980

(First published after having received the assent of the Governor in tﬁe “Gujarat.
Government Gazette” on the 3rd September, 1980.). ~

An Act further to amend .the Bombay Police Act, 1951.

It is hereby enacted in the Th]rtv-flrst Year of the Republic- of Indiz as
foliows = :

1. This Act may be ecalled the Bombay Police {(Gujarat Amendment] gpep tithe,
Act, 1980. .

Bom. 2. In the Bombav Police Act 1951 (hereinafter referred to as “the prmcipn] Amendmen;

xxfn Aot”), in section 63AA, for sub section (I}, the followirg sub- Bectlons .of sowtion
1951, gshall be substituted, namely :— ) _ g ;{x .

N 21 _ ' of 1951 5
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“(I} The Btate Government may, in- like circumstances and in like
imanner, exercise the powers exercisable, in any area for which a Commis-
" gloner is appointed, by the Commissioner, and n a district by the District
Magistrate, Sub-Divisional Magistrate or District Superintendent of Police
-empowered by the State Government iu this behalf, as the case may be,
-under. sections 55, 56 and 57, with this modification that it shall be lawful
‘for the State Government to direct the members of such gang or body,
or persons or immigrants, or persong convicted, as the case may be, to
‘remfove themselves from, and not to enter or return to, any local ares,
.or any such area and any districts or part thereof whether contlguous
therebo or not. :

{14) "The State Government may, by an order, specially empower any
officer in that behalf to exercise its powers under sub-zection (I)in relatlon
to such of the sections 55, 56 and 57 as may be specified in such order.”

."marmmvmmmm-
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Acts of the Gujarat Legislatm'e and Ordinances pmmnlgated and
: Regulaﬁuns made by lhe Gnvemor ’

The followmg Act of thc Gu]arat Leglslature havmg been assented 1o b\r the L

- Governor on the 4th March 1989 rs herebv publlshed for general mformatton

RM. MEI'ITA\,

Secretary to.the Government of Gu]arat. R -'

Legal. Depmnont
GUJARAT ACI‘ NO. 5 OF 1989 '

(Flrst pubhshed after having. received the. assent. of the Governor m lhe -

o “Gu;arat Govemment Gazett'e" on the 'h‘.h March 1989)

e .. i '-‘

AN ACT
further to amend the Bombay Pol:ce Act 1951

>

1 (I) This Act may be called the Bombay l’olwe (Gujarat Amendment)

" Act, 1989, -

(2) It shall be deemed to have come mto force on the 213t December 1988

~
'

: 5-1

R hereby enacted. in the, Fortleth Year o{ the Repubhc or Indra a8

Blmrt
tihe

oom
memb,
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g 2. Ta the Bombay Polics Act. 1951 (hereinsfter referred to as'“tse_;r'rmpal o

- mmat of . Act").msecuonz.-—-— PR R xxn,' :
- ometlongof L R of
:‘:&ém (I) atter clause (5) the followm_g clause shall be inserted namely = . 19‘.'-1_
- S ;' Do “(SA) ' “estmg house” means any place to whlch the pubhc aré adlmtled

-~ and where any kind of food or drink js- supphed for eonsumpnon on - t.he S
' premlsec by any persont owning or hayving an interest’ in. or * managing such
CU .- .pldce-and includes'a réfreshment room; coifee-house or & ,shop-where -any N
*7 . ‘- kind of food or drink is sipplied to ‘the public for" consumpuon m or néar
A such shop, but does not. mclude a place of puhhc entes*tainmen

B (2) for clause (10) the mllowmg cmuse shali 'be substltuted namely _— '_ - ;
' ' “(10) “place of pubhc entertaunhent” meaus a bomdmg house, lcdgmg %
house or residential hotel and includes any eatmg house in which any kind - '_
- .- of hquor or mtox:caung drug is . supphed (such as a tavern, a wine. shop, S
ST . beer shop or a gpirit; arrack, taddy, ‘ganja,’ bhmg ot oplum shoi)‘) to the L
o pubhc for consumptwn in or near such piaco. C .
' hueat 3 In'the pnncnpal Act, in section B— o
.. teotion : (I) m sub-secnon (I)w ' '\
s I._sﬂof'Bom'." - SREE. SRR IR
. fé{l of . (1) after clause (x) the followmg clause -shall be mserted namcly — b .

S “(xa) reglstratlon of eating houses, ancludmg granhng a certlﬁcate ot .
S _reg;st.ranmt iti-each: tase, which shall be- deemed to be a written permisslon N
ST '__;-" rgdquired and. obtained under this Act for keepmg the. eatmg house for ten -
e years aud decenmai renewal of such reglstratxon, w1thm a prescmbed period:”; ST

. | (u) in- clause (y), for the words “hceuce or permmslon where they occur :
D et tee, places,  the words “llcence, pemusslon or- cemﬁcste of regxst;atxon
t ‘ . ___' sha]l'besubst]tuted,_:._’ T R R
L - il i the fifst: pro\uso afler the words
sl cemﬂcate of reglstratlo:i” sliell be: mserted

L@y ,\sub-section (IA), for tﬁe ufackeo. word and letters %
' __brackets. Ietters and words “(wa), ® and_(xa) ot sub-gectx __(J)w mn..b.
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'._'.4 Inthe princapa.l Act,mseehon 131A,—-__._ - _' Ama,

. . Cmenk of
- (1) m eub-section (1). aftet the words “prescnhed penod" the words “or "“""m Aof
.. fails 't0 obiain‘a certificate. of - rﬁsiBtraﬁonunderthIsAct mreapect(ii any Bm,m

eeting ‘house” shall. bemserted T L S efaem, L ;

v

(2) msub-aection(?).—-r B

(i) after the word.'i “place of pubhc enterfamment” the worde “or the
eatmg house” shﬂl be. mmted - .

e - aﬂer the . words “such place" the “"’“’i “or. as tho eeee my be.
eatinghouse ahallbamsened C e ) -
(i) afier the  words “fresh lzeenco" the words “or. & eerpﬁcate of
regmnat:on shall be inserted i _ _ '
3) i the margmal note the followmg words shall be added- at the end IR
namely — _

o Yor for not obtammg cerhﬁcate ot regxstrauon in respect of eatmg house ”, S

5. In the prlnc:lpal Acf, in séotion 145, in. sub-sectlon (2), S Amend o

T - (f) fOr the words ‘three mon 3", the words “three years”shallbesubst:tuted :;mm

. CxXxO of -

(ii) for the words "cme humlred rupees the words “one thousand mpeee s
Mbﬂsﬂb&hﬂt@d . e

CGug 6 (I) The Bombay Pohce (Gu]arat Amendment) Ondmance, 1988 ls hereby Bﬂ”"
Ol 9. repealed I -

(2) Notmtbstamlmg such repeal anythmg done or a,ny act:on faken under o
tlio principal Act as aimended by ‘the said Ordinance. shall be’ deemed to. havo
bem doﬂe or mken under the pmlcipal Aot as ammded by this Act. S

+* GOVERNMENT ‘CRNTRAL PRESS, 'GANDHINAGAR,'
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. PART - IV

Acts of Gujarat Legislature and Ordinance Promulgated and Regulations made
by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 31st March, 2006 is hereby published for general information.
S.S. PARMAR,
Secretary.tﬂ the Government of Gujarat, -

Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 8 OF 2006.

(First published, after having received the assent of the Govemnor in the
"Gujarat Government Gazette", on the 31st March, 2006).

AN ACT

Sfurther to amend the Borﬁbay Police Act, 1951 and to
validate certain actions taken or things done.

It is hereby enacted in the Fifty-seventh Year of the Republic of India as

follows :-

1.  This Act may be called the Bombay Police (Gu]arat Amendment and ~ Shorttitie
Validation) Act , 2006.

Part-IV-Ex., 8-1 8-1
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Amendment 2. In the Bombay Police Act, 1951(hereinafier referred to as “the principal Act”)
of section 2 of : :

Bom XXHof 10 S€cCtion 2z

1951. pal

(H in clause (4), the words “and includes a Lok Rakshak™ shall be and shall
be deemed always to have been added at the end;

(2)  after clause (6), the following clause shall be and shall be deemed
always to have been inserted, namelv:-

*“(6A) “Lok Rakshak™ means a police offiger of the lowest grade
appointed in accordance with the provisions of section 5;.

Validation 3, (1) Any action taken or anything done for recruitment to the post of Lok
:Lﬁzﬁ'“ " Rakshak before the commencement of this Act shall be and shall be deemed always to
taken. have been validly takeh or done in accordance with law as if the provisions of the
principal Act as amended by this Act had been in force at all material times when such
action was taken or thing was done and accordingly, no suit or other proceedings shall
be maintained or continued in any court in respect of any action taken or an}‘thmg done

for recruitment to the post of Lok Rakshak.
(2) For the removal of doubt, it is hereby declared that nothing in sub-section (1)
shall be construed as preventing any person from questioning, in accordance with the

provisions of the principal Act as amended by this Act, any action taken or anything
done in respect of recruitment to the post of Lok Rakshak

Government Central Press, Gandhinagar.
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the Governor
on the 27th July, 2007 is hereby published for general information.

H. D. VYAS,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 23 OF 2007.

(First published, after having received the assent of the Governor in the
"Gujarat Government Gazette”, on the 30th July, 2007).

AN ACT

further to amend the Bombay Police Act, 1951.

It is hereby enacted in the Fifty-eighth Year of the Republic of
India as follows :-

L. (1) This Act may be called the Bombay Police (Gujarat Short titie and
Amendment) Act, 2007. commencement.

(2) 1t shall come into force on such date as the State Government
may, by notification in the Official Gazette, appoint.

Insertion of new  2- In the Bombay Police Act, 1951 (hereinafter referred to as “the Bom. XXIIof
sections SA and principal Act”), after section 35, the following sections shall be msertad 1951.
5B in Bom. namely :-
XX of 1951.
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“SA. (1)  For the overall direction and supervision of the Police
Force, the State Government shall appoint a Director General and
Inspector General of Police who shall exercise such powers, perform such
functions and duties and have such responsibilities and authority as may
be provided by or under this Act or orders made by the State Government.

(2)

3

“)

The Director General and Inspector General of Police shall be

selected from a panel of officers consisting of the officers already -
working in the rank of the Director General of Police or of the

officers in the rank of Additional Director General of Police who
have been found suitable for promotion after screening by a
Committee under the provisions of the All India Services Act,
1951:

Provided that the panel of officers from the rank of
Additional Director General of Police shall not exceed double the
number of vacant posts to be filled in the rank of Director
General and Inspector General of Police in the State.

The Director General and Inspector General of Police so selected
and appointed shall ordinarily have a minimum tenure of two
years irrespective of his date of superannuation, subject to the
relevant provisions under the All India Services Act, 1951 and
the rules made there under.

The Director General and Inspector General of Police may be
removed from his post before the expiry of his tenure by the
State Government by an order in writing specifying the reasons
thereof, consequent upon the -

(a) conviction by a court of law in a criminal offence or where
charges have been framed by a court in a case involving
corruption or moral turpitude; or

(b) punishment of dismissal, removal or compulsory retirement
from service or of reduction to a lower post; or

(c) suspension from service; or

(d) incapability to discharge his functions as the Director General
and Inspector General of Police due to physical or mental
illness; or

(e) misuse or abuse of powers vested in him or for gross
inefficiency and negligence or failure to provide leadership to
the Police Force.

61 of 1951.

61 of 1951,
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SB. (1) The Police officer on operational duties in the field ViZ.  Tenure of office
Inspector General of Police in a range, Deputy Inspector General of  of key police
Police, Commissioner of Police, Deputy Commissioner of Police, functionaries.
Assistant Commissioner of Police, Superintendent of Police, Sub-

Divisional Police Officer and a police officer posted as an Officer in-

charge of the Police Station shall ordinarily have a minimum tenure of

two years on such post.

(2)  Any police officer referred to in sub-section (1) may be
removed or, as the case may be, transferred from his post before the
expiry of the tenure of two years consequent upon the -

(a) conviction by a court of law, or

(b) punishment of dismissal, removal, compulsory retirement fmm
service or of reduction to a lﬂwerrank or

(c) charges having been framed b}.? a court of law in a criminal
6ffancr:; or
(d) suspension from service; or

(e) incapability to discharge his functions and duties due to physical
or mental illness; or

(f) misuse or abuse of powers vested in him; or

(g) gross inefficiency and negligence where a prima facie case of a
serious nature has been established after a preliminary enquiry;
or

(h) superannuation; or
(1) promotion to a higher post; or

(j) on his own request.”.

3: In the principal Act, after section 7, the foliowing section shall  insertion of new
be mserted, namely :- section 7A in
Bom. XXII of

1951.

“7TA. (1) The State Government may, having regaid to the population ;

P ; i Tl ; ; Separation of
In an area or the circumstances prevailing in such arez, by an order,  investigating
separate the investigating police from thie law and order police wing in  wing and law
such area to ensure the speadier investigation, beiter expertisc and =~ 4nd orderwing.
improved rappc:rt with the people.

(2)  Such investigating pblicc wing shall investigate the serious
crimes such as offence punishable under Chapter XII, XVI, XVII of
the Indian Penal Code , Offences of Terrorist Activities, Cyber
Offences, Inter as of 1860. State Offences and such other offences as
the State Government may, by an order, direct.

45 of 1860
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(3) The Director General and Inspector General of Police or an
officer authorized by him shall co-ordinate between the Law and Order
Police wing and the Investigating Police wings."”.

Insertion of 4, In the principal Act, after Chapter III, the following Chapter shall

new Chapter : i
i bv; inserted, namely :

XXII of 1951
“CHAPTER IIIA

STATE SECURITY COMMISSION, POLICE ESTABLISHMENT
BOARD AND POLICE COMPLAINTS AUTHORITY

ﬁ“’”imm’fm* 32A. (1) The State Government shall, by notification in the Official
:;' Sge“ﬂ?;; Gazette, establish a State Security Commission to exercise the powers
Commission. and perform the functions as assigned to it by or under the provisions of

this Chapter.

(2) The State Security Commission shall consist of the following
members, namely :-

(a) the Chief Minister of the State, ex-officio, who shall be
the Chairperson;
(b) the Minister in-charge of Home Department. . .ex-officio;

(c) the Chief Secretary to the Government of Gujarat
ex-officio;

(d)  the Secretary to the Government of Gujarat, Home
Department, ... ex-officio;

(e) the Dhrector General and Inspector General of Police ex-
officio, who shall be the Member-Secretary; and

(g)  two non-official members to be appointed by the State
Government of persons having reputation for integrity
and competence in the field of academia, law, public
administration or media.

(3) No person shall be appointed as a member under clause (g) of
sub-section (2), if he -

(a)  is not a citizen of India; or

(b)  has been convicted by a court of law or against whom
charges have been framed in a court of law; or

(c) has been dismissed or removed from service or
compulsorily retired on the grounds of corruption or
misconduct; or

(d) holds an elected political office, including that of member
of Parliament or State Legislature or a local body, oris an
office-bearer of any political party or any organization
connected with a political party; or

(e) is of unsound mind.
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(4) A non-official member appointed under clause (g) of sub-section
(2) may be removed on any of the following grounds:

(a)  proven incompetence;

(b)  Proven misbehavior or misuse or abuse of powers vested
to him;

(c) failure to attend three consecutive meetings of the State
Security Commission without sufficient cause;

(d)  incapacitation by reasons of physical or mental infirmity;

(e) otherwise becoming unable to discharge his functions as
a member;

() conviction by a court of law in an offence punishable
under Chapter XII, XVI or XVII of the Indian Penal
Code, 1860 or where charges have been framed by a
court in a case in moral turpitude.

(5)  The terms of office of the non-official members shall be for a
period not exceeding three years. The other terms and conditions of
such members shall be such as may be prescribed.

32B. The State Security Commission shall exercise the following
powers and perform the following functions, namely :-

(1) to advise the State Government on policy guidelines for
promoting efficient, effective, responsive and accountable
policing of Police Force in the State;

(2) to assist the State Govemnment in identifying performance
indicators to evaluate the functioning of the Police Force. These
indicators shall, inter alia, include the operational efficiency,
public satisfaction, victim satisfaction wis-g-vis police
investigation and response, accountability, optimum utilization
of resources and observance of human rights standards;

(3)  to review periodically, the performance of the Police Force;

(4)  to suggest for the performance of the preventive tasks and
service oriented functions of the Police Force;

(5) to review and evaluate organizational performance of the police
against -

(i) the performance indicators as identified and laid
down by the Commission itself;

(if)  the resources available with, and constraints of
the police;

(6) to suggest policy guidelines for gathering information and
statistics related to police work;
V=& Xl 2
I ‘:i“' N

24-5
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(N to suggest ways and means to improve the efficiency,
effectiveness, accountability and responsiveness of the police;

and

(8) such other functions as may be assigned to it by the State

Government.

32C. The State Secunity Commission shall, at the end of each year,
prepare a report on its works during the preceding year as well as on the
evaluation of performance of the Police Force and submit it to the State
Government for consideration and appropriate action.

The State Government shall, by an order, constitute a

Police Establishment Board consisting of the following members,

32D. (1)

namely :-
(1)
(2)
(3)
“4)

the Darector General and Inspector General of Police, ex-
officio, who shall be the Chairman;

the Additional Director General of Police
(Administration), ... ex-officio;

an officer not below the rank of the Deputy Secretary to
Government of Gujarat, Home Department,... ex-officio;
and )

an officer not below the rank of Inspector General of
Police to be nominated by the State Government, ..... ex-
officio, who shall be the Member Secretary.

J2E. The Police Establishment Board shall exercise the following
powers and perform the following functions and duties, namely :-

(a)
®)
(c)

(d)
(e)

32F. (1)

transfer of officers in the rank of Police Inspector and
Sub- Inspectors;

prescribe guidelines and instructions for transfer of
Subordinate ranks from one Police District to another;

analyses the gnievances of the police personnel below the
rank of Deputy Superintendent of Police and suggest
remedial measures to the State Government;

grant promotion to higher post from the cadre of
Constable and Lok Rakshak;

such other functions as may be assigned to it by the State
Government.

The State Government shall constitute, by an order, the

State Police Complaints Authority consisting of the following members,

namely :-

(2)

a retired Judge of the High Court or a retired officer not
below the rank of Principal Secretary to the Government
of Gujarat, who shall be the Chairperson;

[PART-IV
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(b)  the Principal Secretary to the Government of Gujarat,
Home Department, ......... ex-officio;

(c) an officer not below the rank of the Additional Director
General of Police, nominated by the State Government,
ex-officio, who shall be the Member Secretary; and

(d)  aperson of eminence appointed by the State Government.

(2) The terms and conditions of the members of the State Police
Complaints Authority, other than ex-officio, shall be such, as may be
prescribed.

32G. The State Police Complaints Authority shall exercise the

45 of 1860,

Establishment
of District
Police
Complaints
Authority.

following powers and perform following functions, namely :-

(1)

()

(3)

(4)

32H.

to look into the complaints against police officers of the rank of
Deputy Superintendent of Police and above, in respect of serious
misconduct, dereliction of duty, misuse of powers, or any other
matter specified by the Government, not covered by the
Vigilance Commission, National Human Rights Commission,
State Human Rights Commission, Commission for Minorities,
Commission for Scheduled Castes and Scheduled Tribes,
Commission for Women and Commuission for Backward Class
Communities, or any other Commissions as may be appointed
from time to time either by the Central Government or by the
State Government;

to require any person to fumish information on such points or
matters as, in the opinion of the Authority, may be useful for, or
relevant to, the subject matter of the inguiry, and any person so
required shall be deemed to be legally bound to furnish such
information within the meaning of sections 176 and 177 of the
Indian Penal Code, 1860;

to enforce attendance of any person and take evidence on oath in
the manner of a civil court;

to make appropriate recommendations to the State Government
on any case enquired into by it, wherever required.

(1)- The State Government shall, by an order, constitute the

District Police Complaints Authority for each District consisting of the
following members, namely :-

()  The Superintendent of Police of the District, ... ex-
officio, who shall be the Chairperson;

(b) The Additional District Magistrate of the District, to be
appointed by the State Government, ex-officio;-

24-7
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(c) two members of the Gujarat Legislative Assembly
elected from the conceming District, to be appointed by
the State Government;

(d) The Deputy Superintendent of Police, ex-officio, who
shall be the Member-Secretary.

(2)  The terms and conditions of the members of the District Police
Complaints Authority other than ex-officio, shall be such as may
be prescribed.

3) (a) The District Police Complaints Authority shall meet at least
once in every quarter and assess the record of at least one-fourth of all
Police Stations within the District with respect to the following matters
and also prepare a rating in the prescribed manner,-

(1) prompt registration of First Information Report;

(iiy  custodial violence;

(ii1)  extortion of money from complainants and the victims;
(iv)  drunken behavior ; and

(v)  misbehavior with the public.

(b) The report and the rating shall be sent to the concerned
authonties for taking appropnate action.

321. The District Police Complaints Authority shall exercise the
following powers and the perform following functions, namely :-

(a)  receive complaints against police officers posted in the
- District;

(b)  inquire into the complaints involving serious dereliction
from duty, grave misconduct, misuse of powers and such
other matters as may be directed by the State Government
against the police officers up to the rank of Police

Inspector;

(c) - forward the complaints to the State Police Complaints
Authority against the police officers in the rank of
Deputy Superintendent of Police and above;

{d) receive and inquire into complaints of non-registration of
First Information Report;

(e) monitor the progress of departmental inquiries into cases
of complaints of misconduct against police officers;
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(f) after an inquiry into a complaint of misconduct, the
District Police Complaints Authority may make its
recommendations to the concerned disciplinary authority;

(g)  direct the registration of the First Information Report, the
if a complaint of non-registration is found to be correct
by the Authority.
32J. The State Government shall provide such sum to the State Providing funds
Security Commission, Police Establishment Board and the State and the to Commission,

District Police Complaints Authorities to enable it to discharge the Board, etc.
functions assigned to it under this Chapter.”.

\WW- €x. 23
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